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fione present for the parties.

Tha Applicant seaks libarty to apf:mach tha
Court of tha Chiaf Commissioner for Persons with
Disabilities, and thersefore reserving libarty, ha
seaks that the GA. may be dismissaed as

withdrawn.

Tha applicant is givan libarty to approach the
Court of the Chief Commissionar for Persons with

Disabilities.

Accordingly, this MJA. No. 175/2009 stands
allowed and the GA. No. 211/2008 stands
dismissad as withdrawn. : /
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